" - mot disturb the industrial
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" In name of humanity, " in the ‘name

“of labour, in the name of working ¢lass.
in the name of people who hawe vgied:
for me, for] whose causc I left you, at
least do not discrimintec between the
working class of Bombay and the wor-
king class of Ahmedabad, On the one

hand you took over 13 textile mills of .

. Bombay and, on the other hand, whed
Ahmedabad mills are closed downday by
.. day Youare doing nothing.1 am ut
Pains to tell the hon. Minister. He
konows it, 1| have written to him on 2nd
"~ March. T am only requesting him to tell

.me whal conciete sieps you ure luking
to prevent these callous things happening
. im Abhmedubad, in Cujarat, Please do
peice of a
State which has a record of its own in
the ma:ter of industrial peace. If I
were not representing the csuse of
. labour, I would have takcn the
--law to a court of law on the gro-
.und of discriminatian, But being a
labour- minded person, [ did not
challenge Your taking over of Bomday
- mills. Would you kindly tellme under
-what justification you are saying that
13 textile mills of Bombay could be
takan over whereas Alimedabad mills
could be allowed to be closed down day
after day ?

Why are you giving these
» concessions ? To whom are you giving
these concession ? You are secing,
on the one hand that  the
‘cotton export is banned and, on
the other, the farmer is crying. It is the
‘mill who are getting the benefit, but not
- the comsumer, not th: working class.
< And therefore, 1 repear my charge that

your close association is with the
industrialists, not with the industry
alone.

SHRI M, RAM GOPAL REDDY :
O my God !

SHRI MAGANBHAI BAROT :
You arc making for your Party some-
,thing from the industrialists and - that is
ithe reason your fingers are not on the
Wpdustry. 1 said it and I repeat it to the
Mnister. I ask you to show a single
2t that the working class - has 3ot or

_ BERS'

the consumer has got. For whose benefi
r .. . ‘
are you doing alf this: ?1f yeu: have any,
say, justification, please be fair to the
working class. - ' R

© 15.70 hrs.

COMMITTEE ON  PRIVATE. MEM.
BILLS AND RESOLUTIONS

Seventy-fourth Report

SHRI CHITTA BASU (Baﬂut) : 1
beg to move the following :

*“That the House do agree with
the Seventry-fourth Report of the
Committee on Private Members*
Bills and Resolutjons presented
::“thf House on the 1ith April,

i MR. CHAIRMAN : The question
s

“That this House do agree with
the Seventy fourth Report of the
Committee on Private Members®
Bills and Resolutions presented
to the House on the 1ith April,
1984,

The motion was odopted.

15.31 brs.

RESOLUTION RE-UNEMPLQY MENT —

(Canitd.)

MR. CHAIRMAN : Before we take
up further discussion on the Resolution
fegarding unemployment by Shri T. 8,
Negi, 1 would like to meption that 6
hours and 8 minutes have already been
taken on this resolution and as against
2 hours initially alloted for this

“discussion. On the last occasion, 30th
' Margh, 1984, the Chair had. annousced
~ that the hon: Minister Wwould intervéne
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at the-next sitting and then the mover .
will reply. I think Half-an<hour will be
sufficient for this purpose. It is the.
pleasure of the House that the House:

be extended by half-an-hour ?
SOME HON."MEMBEARS :Yes, -

MR. CHAIRMAN : Now the hon.
* Minister may kindly to speak.

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
VEBERENDRA PATIL) : Mr. Chairman,
the Resolution moved by the jhon.
Member Shri T. S, Negi has been
discussed at length in this House. Several
Members belonging to this side and the
other side had an = opportunity- of
participating in.the discussions.

The intention of the hon. Member
who has moved this r:solutions (0 draw
the attention of the Government to the
growing uncmployment in the coualry.

I sharc the concern expressed by several -
Members who had participated in the -

debate over the increasing unemployment
in the country, But 1 may  assnre
the hon. Members that Government are
fully seized of the problem of unemploy-
ment and one of the major objectives of
the Sixth Fivc Year Plan is a progressive
reduction in the incidence of unemploy-
ment and poverty. In the Sixth Five Year
Plan document Chapter HI deals with
“Manpower and Employment.” I will
read-only the rclevant portion of the
Chapter. I would not like to take much
time of this August House.

*‘One of the principal objectives
of the Sixth Five Year Plan is the
progressive reduction of unemp-
loyment in the country. - In- order
to frame appropriate policies and
programmes in diffcrent economic
scctors towards realisation of this
objective, a realistic appreciation
of the nature and magnitude of

the problem in all its ramification-

© is essential. = - .,

. An atiempt hus béen mad is this * -

Chapter to obtain” labour Torce

projection for the base and
‘terminal years of the Sixth Plan
and to examinc in some detail the
main aspects of employment and =
unemployment situation based on
the latest available data." '

'...Suitablé  policy measures ‘-
are then proposed. Estimates of -
employment likcly 1o be generated
as a result of the Plan allocations,
policies and programme are also -
presented. Special dttention has -
been paid to women ‘and -
educated manpower both in the
analysis of the existing' employ-
ment market and formu'ation of
suitable policics for them. The
section on New Deal for Self-

. employed enumdrates the ‘varjous
measures thiy the Goveroment
propose to take to help persons
who dssire 10 take up self-<
employm:nt ventures,’”

According to the Plan document it
is project that the labour force would
grow during the Plan period at an
annual rate of 2.43%°; lo 2,552 during
the Sixth Plan. Earlicr it was estimated
that during th: Plan pzriod there will
be a n:t increase of 34.29 million
uncmployed during the Plan Period ...

15.36 hrs.

[DR. RAJENDRA KUMARI BAJPAIL
in the Chair]

But in the mid-term appraisal this -
was revised to 32.44 million. In the
document ‘it is said—‘Though the
incraase im employment in standard
persons years is about 34 million, the
actual number of beneficiaries is
expected to ‘be much more since hot
every member of the labour force may
be a full-time worker during the entire:
period'. T read the portion that was*
relevant: to employment and manpower ~
resolrces-from the document of the-

- Sixth Five-Year Plan only ‘to 'impeess’

upon 'the hon. Members that Goyerfi- -
ment is serious about this probleaf ‘iind~
in the ‘document also” serfous  attgfprts
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have been made to deal with this
problem of unemployment effectively
during the Plan period.

Now in brief I would like to
mention to this august House that the
Sixth Pian seeks to achieve this
objective,

oY Tmww Ot : (frafw)
FWwart oy wfy §, AQwT &
dear g Tt § i SN agica wEd
§ fe srorc wEw SEIg A0 § 0 ag
wry anw § g Wi

ot fivex qrfew : FrAAtg @LT
! W d oy w1y I@ AW WA,
ax g AW g WreW ¥ fyere ga
¥ &Y aY v gewa w1 ¢

I have just made a beginning. When
-I cover all the points, then only it will
be possible for the hon. Member to
judge whether my explanation or my
reply is satisfactory or not.

1 was saying that the Sixth Plan
secks to achicve the objective through
an overall rate of growth of economy of
5.2% during the Plan period. Several
programmecs are implemented in the
Plan to dcal with unemployment and
poverty problems, Hon. Members
are quite aware of the problems. Hon,
Membees are quite aware of the
programmes which have been envisaged
in the document also, For instance I
canquote certain programmcs which have
been taken up and which are envisaged
in the Plan document in order to deal
with the problem of unemployment
effectively. NREP, [IRDP, massive
irrigation programmes, Khadi & Village

. industries, Minimum Needs programme,
-TRYSEM, afforestation, etc. , Hop.
Members are awarc that last year on
lhh August hon.  Prime Minister

_antpunced two necw programmes. One
famme is the Rural Landless
Emplgyment Guarantee Programme-and

T
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another ‘programme is the stberve for
providing self-employment to educated ',
umnlond youth. '

So far as NREP programme is
concerned, 1 do not want to go into
the details because the NREP, IRDP,
TRYSEM and so many other programmes
which have been envisaged in the Plan
document have been discussed on
several occasions in this House.

Therefore, 1 do not wish to go into
the details of those programmes. -But, I
would like to give certain figures about
the achievements under the N. R. E. P.
and under other programmes.

So far as N.R_B.P. is concerned, a
lot of work that can be taken up under
the programme includes social forestry,
minor irrigation works, soil conservation,
land reclaimation etc. The achievement
that is with me is that this programme
has generated 41.4crore man-days of
employment in 1980.81 and 35 crore
man days in 1982-83.

So far as the rural landless employ-
ment guarantee programme is concerned,
the objective of this programme is to
guarantee employment to at least one
member of a landless houschold upto
150 days in a year. The programme is
as follows :—

(1) Construction of rural link
roads ;

(2) Construction of and renovation
of ficld channels ;

(3) Land development and reclama-
tion of waste land ;

(4) Social forestry ;

(5) So'l and waier conservation.

An allocation , of Rs. 100 crores
during 1983.84 und Rs. 400 crores

during 1984-85 for this programme bad
beon made, 1t would .uumthﬂ mitlioa
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- mandays of additional employment in
198384 and 300 million mandays in
1984-85.

mm. thus it can be seen that a

number of programmes are already
under implementation with regard to
aforestation, land conservation, etc. In
the Resosution of the hon, Member, he
has sugfgested that a land army should

be raised for taking up the following

works :

(I) ‘afforestation programme thro-
ughout the country including
Himalayan region ;

(2) extensive land conservation
programmes ;

(3) depending the river beds of
major rivers ;

(4) linking of major rivers of the
country.

In addition to the above, he made
a suggestion through his resolution
that payment of unemployment
allowance of Rs. 100 per month be
made to all unemployed persons.

So far as afforestation programme,
cxtensive land conservation and other
programmes are concerned, just now, in
brief, I have already made it very clear
how the 20-point programme and different
programmes that I have already mention-
- ed such as NREP and IRDP as also the
recently announced programmes by the
Prime Minister have been taken up and
how adequate funds have been made
available and how these programmes are
being implemented. I would now like to
deal with his other suggestion. Madam,
the hon. Member’s another suggestion
is that, in order to deal with the
problems of unemployment, land army
should be created.

W awmw o : afcdl ey
U w0 m.m,wimt_;

ot v ol wgew g A far
oy oo @} § 7 IEIA wEr ot i
Tt ST wwr AR o g ¥
qX 99T WY I31Q § 9 3@ ¥ wr oy
& wix 3w & afesi @ apa s<* v
N1 A anw AN agIw F aft
¢ . _ '

&t wttox arfew @ afeal & ad
¥, feorafad & a3 § ok Farew &
A, FTFaH & qw @
wre g o wgw qFaT

st vmew . it g 'lg;ﬂ
a1 wy fa% fear, 9w #
agi

SHRI VEERENDRA PATIL
Madam, he mentioned in his resolution’
that a land army should be created.
With regard to the employment of land
army, I would like to give certain
information t6 hon. House.

A

In 1979, that Government of India,
in the Planning Commission, had set up -
a Working Group on National Re-
construction Army. That Working
Group submitted its report in 1980,
That Working Group felt that a
national reconstruction army was not a
suitable agency since tne construction
works were of intermittant in nature,
because of factors such ds monsoon etc.
that are caused, the Standing army to
take up such works might not be
desirable. ’

The working group doubted whether
there would be enough wholly unemploy- .
ed or under-employed persons who would
be attracted to such an army and there
will also be problems of people having
to leave the village society, demand for
higher wages outside the village, main.
tenance of discipline, etc. The working
group, therefore, suggested that instead
of a monolithic national re-construction
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army financed and operated by the
Central. Government it would be
better if different types of works are
excouted by the approciate agencies.

So, Sir, suggestion that has been
made by the hord, Member was examined
in the year 1979 by a working group and
that group came to the conclusion that
raising of a pational re-construction
army or land army is not a feasible pro-
posal. Moreover, 1 would like to the
tell the hon. Member that so far as the
programmes which he mentioned in the
Resolution are concerned in order to
take up, those programmes a national
level land army is not required because
whether it NREP, IRDP, Rural Land-
less Guarantee Scheme etc. thesc arc all
the schemes which have to be cxecuted
by the State Governments. The Central
Government can give the blue print of
the seheme, guidelines and provide the
resources but the appropriate agency for
executing all these schemes is the State
Government. So, when State Govern-
ment is the appropriate authority for
executing these schemes, I do not think,
there is any point of a land army at the
national level. If any State Government
wants to have a land army—as has bcen
done by Madhya Pralesh, Karnataka,
etc.—at the State level we would not
comse in the way. We will rather en-
courage it.

Therefore, Sir, if land army has to
be set-up it is for the State Government
to consider whether they feel it to be
a feasible proposal to set-up a land army
or not. If they feel it is required for
implementing these programmes thzn
they are at liberty to set-up one but a
land army at the national level is not a
feasible proposal and the working group
set-up by the Government also came 1o
the same conclusion.

The hon. Member has made a ‘sug-
gestion that major rivers should be
llnbiid and development of water reser-
woirg be taken up. I can give him some

y, figures, In order to construct
reservolss across major rivers and also
inter-linking it is roughly estimated to
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cost Rs, 50,000 crores bascd' on 1980-81 .
prices. A separate organisation called; -
the National Water Development Agency
has been constituted in July 1980 for
undertaking surveys and investigation
fox the peninsula river development. The
suggestion of the hon. Member is that
water in all these major rivers be harn-
essed. In order to harness waters in the
major rivers wz have to think of cons-
tructing reservoirs and before anybody
thinks of constructing reservoirs-whether
it is State Government or Central
Government—first, all these rivers have
to bs surveyed, land estimates and blue
print have to be prepared and then only
execution can take place.

That is why the National River

-Water Development Agency was consli-

tuted in July, 1982. Aficr the investiga-
tion, according to the- estimate, it is
found that it is going to cost Rs. 107
crores and is expected 1o be completed
in 10 yeurs. The expectation is that in
order to prepare the estimates, in order
to complete the survey of all these major
rivers, in order to find out whether there
are any feasible projects which can be
taken up to prepare the blue print,
nearly 10 to 15 years lime is required and
on invesiligation we have estimated that
Rs. 107 crores is required. These studies
and investigations on the Himalayan
river component would be taken up later
on, If investigation and studies are com-
pleted and feasibility reports become
available the same will have to be con-
sidered by various State Governments
because we have to consult the various
State Governments. We havs to see
whether the State Government, on their
own, can undertake the work or whether
any of the State Governmemt is wanting.
the Central Government to take up the -
project. So, in consultation with the
State Governments this will have to be
done by the Centre. Finally they are
considered by the National Resources
Council hecaded - by the hon. Prime
Minister. The actual stage of execution
would arise only after 10 to 15 years that
is, by 2000 A.D. -

The hon. Member has made certain
suggestions, In order to implement them
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1 have outlined the various procedures
which are involved. As I have stated it
will that another 10 to 15 ycars. The
hon. Member suggested that in order to
tackle the problem of unemployment
immediately the linking of the rivers and
development of the water resources
could be taken up. But I would like
to mention that it cannot be taken up
immediately. It is a time consuming
procedure. All these formalities have to
be gone into before the Gevernment of
India or State Government takes final
. decision.

Another suggestion which the hon,
Member has made is with regard to the
deepening of the rivers.

- The main flood pronz rivers are
Ganga, Brahmaputra and major tribu-
taries and somec rivers in Orissa. These
rivers bring huge ysuantity of silt and
these silt are deposite in the river beds.

Y can tell this 1o the Hon, Member
and to the Hous: for information that
Ganga brings, at one point, at Farakka,
about 450 million cubic metre of silt
anmually. We have to remove this silt
of 450 million cubic fect; we have to
remove it and dump it. Where can you
dump it? You can dump it only on the
river banks on cither side. You cannot
take it to a far off place and dump it
there. 1t is, very costly affair. For dum-
ping, for the disposal of the dredged
material 15000 hectare area is required
on either bank of the river. The hon.
Member will agree with me that the river
banks on cither side of the river Ganga
are very fertile, I am talking about the
problem of river Ganga. On either side
of the river there are fariile lands; there
~ are private linds. No private party, no
- farmer is going to allow you to remove
‘the silt from the river and dump it in
hisfleld. 1f you do that imm:diately he
‘will take legal action and get a stay
order or,something like that. So, I am
saying about the magnitude of the pro-
 blem. In order to dump the silt removed
from the river bed on either side of the
banks of the river we require 15,000
hectars area. There are valuable lands,
privately owned lands, yitlding yaluable

crops. For Ganga alone, according to
rough estimates, the initial ‘codt of
dregging would be Rs. 5,000 crores. Only
for Ganga, in order to dredge the fiver,
Rs. 5,000 crores would be required, The
disposal of the dredged material Woéuld °
affect population ‘in an area of aboyt
4.50 lakh hectares. The proposal of the
hon, Member is that all floed prone
areas and river beds’ have to be desflted
Now, in order .to de-silt lood pione
rivers and the major tributarics, in order
to decpen them, the work may hnvolve
an outlay of Rs. 20,000 crores and tven
more than that and may require an ex-
penditure of Rs. 1000 crore to maintain
and deepening it. This the magnitude
of the problem. )

st & ga. A (fegdr agaer)
ayrafy agzar, za%r @Ay apar
J1AT 91RY | AN a1 fafaeec wgw
T AqTT EF QU AH gur §, wAE
a7 g% A Awar g, g e
WI9T 9727 TR IF1E1 A1 |

MR. CHAIRMAN : How long will
you take Mr. Minister ?

SHRI VEERENDRA PATIL :1
will 1ake just 5 or 10 minutes,

MR. CHAIRMAN : We can extend
the time by 20 minutes or so.

SHRI VEERENDRA PATIL : Now,
Madam  I'come to the last suggeston
which the hon. Member has made in his
Resolution. His Resolution recommends
that the Government should pay
unemployment allowance of at least Rs.
100 per month to unemployed persons.
I can give the figure of unemployed
persons  as per the live register of the
Employment Exchanges that are be¢ing
‘maintained by the Governmest. The
number of unemployed as on 31-12:4983
is 2,19,53,275. Supposing this Resolation -
is accepted and pursuance of the Resolu-
tion, if the Government announcés that it
~isgoing to giveRs, 100 per month each to
all unemployed, I do not knew whether
this figure of two crores and oddl is going



383 Rem. re Unwléymeh-i

[Shri Veerndra Patil]

to remain or another same number
of people arg going (0 get themselves
registered in the Employment Exchanges
in order to see whatever concession is
anpounced by the Government is also
made available to them, Even them if I
take into account the figure of unemploy-
ed that is avilable now, at the rate of
Rs, 100 per month, it comes toRs.2,400
crores every year. Then, in order to imple-
ment this Resolution of paying Rs. 100
to all unemployed youth and in order to

implement the scheme, naturally admini- -

strative expenses and other expenses have
to be incurred,which may xequire another
Rs. 500 or Rs. 600 croes, That means, if
the Government agrees to pay at the
rate of Rs. 100 per month per unemplyed
worker, unemployed youth, it.requires a
minimum of Rs. 3000 crores.

Now, the question is, therefrom
will this fund will come ? I have hecard
several hon. Members speaking on this
Resclution from both the sides. Many
hon. Members appreciated this idea.
They said that it is a  very good sugges-
tion and it should be implemented and
‘the Government should respond to it.
But in the Sixth plan or in the Seventh
plan or whatever it is, all the resources
that are available in the country are
taken into accunt and after taking into
account all the resources and expendi-
ture also, during the plan period, how
they should spend the amount, on what
item they should spend everything is
spelt out in the plan Document.

- MR. CHAIRMAN : I think within
15 minutes, we will finish this.

SHRI VEERENDRA PATIL : Now,

- the question is that the resources have
- been taken into account for the Sixth
Plan. Now, while appreciating
the suggestion made by the hon.
Member, nobody has suggested as to
wherefrom this amount of Rs, 3000
.crores would come, They have not
- suggested whether some of the items
that have been envisaged in the Sixth
Plan have to be foregone or some of the
items have to be cut down and so on
that; the amount thus saved be diverted

.- for the purpose and if another
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suggesiion is to print mpre
notes and distribute them as allowances
to the unemployed youth, then it will
lead to inflation. It will lead to
unproductive activities. Therefere,
Government of India fcels that it is
not a practical proposition to think of
such an unemployment allowance
scheme. )

But certain States have implemented
it, I know, but not fully. They are
giving it to certain unemployed people
who are unemployed for 5 or 6 years—
ranging from Rs, 50 p.m. to Rs. 200
p.m.1l do not know what is the
experience of those States; but 1 feel
this is unproductive; and whatever they
arc spending today, they are doing
s0 under non-plan expenditure, from
their own resources. But since in our
countsy the resources are scarce. I do
not think it is possible for Government
to consider such a proposal. So, I am
not in favour of accepting this
propasal.

16 hrs

I do not wish to take much time of
the House, because I feel I have met
whatever points have been raised during
the course of the discussion, In the
end, 1 would only say that the time has-
now come to honestly face up to the
fact that unemployment cam only pe
tackied on a long and effective basis, by
drastically reducing the rate of popul-
ation growth. This will, in due course,
bring about a balance between employ-
ment  opportunities created by the
process of planned development, and
the net additions to the labour ferce
at progressively higher levevls of
productivity -and income. Without the
wholehearted support of all the sections
of the House and in fact of the entire
nation, this objective cannot be real-
ized. The need of the hour, therefore
is for a united, dedicated and sustained
endeavour to realize this goal.

With these words, I earnestly request
the hon, Member not to press this
Resolution. On the coatray, I would be
too glad if he agree to withdraw it,
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~ SHRI SATYASADHAN CHAKRA-
BORTY (Calcultta South): Inconclusion,
~ you are saying that until and unless we
_control the population, we cannot solve
the problem. Population control should
be there ; but how do you know that
population has cxceeded the optrmum
level—because England produces food
enly for two months, but it has resorted
to industralization. So, it is not
. population, but the level of your
industrial growth i.e. how you can
utilize your idle resources for productive
purposes, which matters, You are only
emphasizing on population; but the
question is : what steps you are going
to take to utilize all the idle resources
of the country, so that additional
production is generated, and employ-
ment, opportunities arc generated, This
is more important, but You have not
said anything about it.

SHRI VEERENDRA PATIL :
Within the short time of half-an-bour,
it is not possible to deal with all these
aspects. The hon. Member knows that
the growt h rate envisaged in the plans
is 5.2%, per annum, and our population
growth is about 27, T agree with him

. that we should utilize human resources

to the maximum extent. But in order to -

crcate more wealth through more
production, whether in the industrial or
agricultural fields, we require resources;
i, ©. to utilize human resources, With-
out mobilizing.financial resources, it is
not possible to do so, That is the
difficulty. That is why I said that today
we are facing the problem of scarce
resources. - Whatever resources  are
available, should pe properly used,
and used for productive purposes.

st &, qw. it ;. @wafy agEa,
& @it Aradtn qzewt w1 oW g,
ol qw fedz & s forar wie g%
Cwam ey gt § e @t wmadT
weent A g At W AT g R wa-
Tawigdz ¥ g W & faq o
- wTamT s w I wifgg

- we gy ¥y gelt o w1 wwy
qT, o g% weww ¥ sarer Fqrew -
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(s €. qa. M)
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ag swiwaf & T W WITEH
cret @ § e oz @ @ g, ¥E-
a1 @Y T B, AT FIFIT FART HIT

FAT &1

qg WITHI A § 1 TS A
w3dr ¥5z 31w wfer o wfaw
wfeq #1, 80 FU3 faary Wiz ¥g wa
grat FY qrd e wrA $T frar
g g AT gAIR 19§, FIFIT
¥ gas) gIg T wT fza0 § 1 39 |1
w1 gedwta four 97 <gr § 0 T
ot FEurE W A% g § Wi ¥R A
F1 TATIT BT WIH ATA ¥ a7 gU
Frag g FT G T FT
AHTT T'A7 AL & IAT WY AL 80
fea ¥ & THT 7T FTAT EFAT-§ W1
agt 18 a8 g wq §, wdY AgTqA A

g€ B £® I AT I®HIT &7 F4A0
g1 &1 g% aA1q g 5 o aQama N
qATS ®IX AT 1@ GIFTC wgAr 8,
FOmmd gueg QX & TAg W
xZAT | A ©W TarT g e

PROF. N. G. RANGA (Gunter) :
That is not correct.

- ot &, qu. At ;¥ wg¥ § v ag
wr AgY §Y aFar | qox wrat agy
T GOAT | T Y TSI ¥ 50 FqA
wgNT RAT Ag wx femr @ wrew
wEETT W Ag wr awt | W
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fetde wra @oeie & qiE §
wesTC g § fin g7 ddganr wT
¢ & 1w a) wigk § fe e fefegee
awe qiax difsg, fa¥rsr @€ 9T
fifrg, a1t 9§ o1 e w1 dfwg
aife falw & eal &1 wYsfaai faa
% | Nl F felew a3 9% |

qAAtT G o ¥ agdr ag fw o
EOIFY Ad) §, ¥ drg-9%drT arw aw
stz g Qidr 1 g agi fegd
¥ a7 g &1 9g 79 G ¥ qu Q)
srar wrfgn g1 Afes, g e §
W QX7 A IM wWile w7 aw
I AT AT A% ZF-WG AT WYME
aYT aF ATQAT | IEHY WIFIT w@ A
At ? F{ 9rEf ik idT ¥ sree
aqr 9YX @EEhi 7 T ava F) §Ew %
A @ fagr § (w fog gu & gonr
waw fawrmr ST feara w) gaw Jg-
T ®1 91 feqw 9FIT v awar g7
ag ot 7ar fRar § v AR aard fea
SEIX Y Qe g AFATE 7 gHW wqA
fawiz v @ & fov ot gwrcsvax
s Ag @1 ... (vEwEy) guA
ag it w37 § s wiga-al &1 qwer
A9 aApT w1gT wfaw ) wedr ®
Ay ¥ g Afe anad g e age
& A FAAT AIQ | TABT WIATT A% 63
fAfara qifes fegr warar § surar dar
®T 9% | 9 WA W TF @
¥ fF A oI Z@Q wiAl ST fing
Tz Y@t § wfe Al g o< b
feumi Y ot aoq @t § ; wg ot
Tawt AEY faw qr WY § efe ¥
g ¥y W& e ¥ ww eI
AT og @ AT, weqET A 29y
AT W B WA, ¥ gEr
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‘gusr O wawa Al Feead I'I.H'i',_l.l

qrwar g af o Qe gal w A
. o Ay awy ggmv fagr SAw

wifgq | FTAdtT wet off wiwg A &

fe §9-6 1A 9T FAA-TAA O

us it | afFw, awas cam agr

adT ¥ av aweqr gy ALY gt WK
. T AR BT FEHAT

qrede dazT & o FTE S0
Jrerare o gwr 1 srfde weafaat
 geat wa & wifez w31 W L, afea
gumiT & fraerm 97 9T T
qeee & qrg dar wxé s Al
faad fs ag il # agi 9T A
fesar @® 1 ¥ @ @ wOE WX
gl s AT @ A AT W AW ®
A Ay W AN g1 afs IR
'{Tqﬁﬂ 1T 9T FANMA &1 THEA
@ 5@ &1 wfaw Jd w4Y
@t @@= 9§y §g A T
a¥d wifs ¥ 4=z A 1 ¥ A
QAT FTA-FTF QU AL 2@ THA |
Rt A AR
1 zal § 1 fomar st da7 AATdE 91

gfiegr ¥ ats & fear onar §, S8

¥ 70-8n 9Tz & wOT NG § wwar
& 9T ¥am Ng-NF qEde § v
w19 § Tedww grar 31 o wad -
gz® WX wAggEige 99 & fag
At X @Y sAqeqT ®Y § 25,000 %
wt a) Ja¥ ¥ IA%Y 20,000 & fawar
e wag fe gad # W A
gomtdy &7 gEAr § 7 WU W
sregt aardt wifzg 9@t {5 g7 w19 W)

&) frad gaar ¥9ET AT, awar .

dre § 13w g @ Ay Dfafre
WadiFer § W% w997 gEIET AT @I

g 12090 MR ) W Wfaw @
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Ay J9AT A Jar wgy 1 dfew 9w
NAeer gwr e ag svar ;9w TE
AT § QY AT X WAy ¥AT gE
wT fear 1 gwrit |Wage § 20, 25
AT . AST WU WHIT § &7 §T
IawT wraTegy oA fear | g safen
wiaar § N siwa @59 G
W@ 8L e ¥ v v gwETH
&1 g fAsd, WIT g7 I & amw
FINRe w7 ¥ fag Jare § 1 fearal
HAag N anar § fs 2w oF X Ay

a7 gq § 91X wAqReATadz A A
) A awafowar § gg A &

faa sfafer IQumd 33 @ §, W<
fafaes fFa @ W@ &1 4% qe @
&, THdl Wi gemd @Y v§ g :

# =igar § fr ga weara ®) qi
fear wra, wiT ga faaieg o ») fag
IR FT g & agf glar § #ai-
fe 2t atw & aeedt ¥ gawr AT
fear ) F®7 @IwrT wigal § fe

7 IEATT 919 T ) at ag a€) faevaay

¢ AT A gg vt @ fs smg «)
FAN AR FE A Az I AT @
feategma 9z Az ez wfaw @
argar fe ot Qe §ag s adf &1
Ig Y §g W § R FW FTY
At ¥ gafag & =wgar § €9 9%
afzw g

wargfr wEea :
agi vt WWE?

art faz g

| o Trw et e ( e w):
qg YIIHT FEAT TN [l_-n 7T dar



APRIL 12, 1984  Resn. re inclusion of right to . 372
: education for children of 14 years as funda-
mental right in Constn.

371 Resn. re Unemployment

(st Tw Ak afawr)
aff wgar wifgd, wifs wra aY qidf
wrE s T

(vawwrar)

WA gu Ao TefA W
o'ewr€ Fear g1, 7 500 & s fed
¥ . g gwwar gar a1 fosw grak
Far ¥ avgr Wk wleg gw Tt 9%
L4

"awafn wgeg : ag foliegas &
TrgT ¥ 1 W AR 31 w2 @ &fw ad?

st &1, q&. A o) Ag

MR. CHAIRMAN : Now, I shall
put the Resolution to vote.

SOME HON. MEMBERS; We
want Division,

MR. CHAIRMAN : Then, let the
Tobbies be gleared.

MR, CHAIRMAN : Now the

Lobbies have been cleared. The quesion

*“This House expresses its concern
over the growing unemployment
in the country and urges upon
Government to take immediate
steps to raisca land army of
unemployed persons to take up—

(a) the work of deepening the
river beds of major rivers;

(b) ‘the aflorestation programme
throughout the country in-
luding Himalayan region in

- such a way as to cover at least
one-third part of the land;

(¢) extensive Iland conservation

programmes;

(d) linking of major rivers of
the country; .

and recommends that Govern-
ment should pay an unemploy-
ment allowance of at least Rs.
100 per mento to unemployed
persons. **

* These in favour may say ‘Ays’.
SOME HON MEMBERS : Aye,

MR. CHAIRMAN : These against
may say ‘No’'.

SOME HON. MEMBERS : No.

MR. CHAIJRMAN : I think the
Noes have it, the Noes have it.

The Motion was negatived.

Now we will go to the next item —
Resolution to be moved by Shri
Saifuddin Chaudhury.

16.15 hrs.

RESOLUTION gE INCLUSION OF
RIGHT TO FREE AND COMPULSORY
EDUCATION FOR ALL CHILDREN
UPTO 14 YEARS OF AGE AS A
FUNDAMENTAL RIGHT IN THE
CONSTITUTION

SHRI SAIFUDDIN CHOUDHURY
(Katwa) : I beg to move :

*“This House cxpresses ils grave
concern over the high percentags
of illiteracy prevailing throughout
the country even after thirty-six
years of Independence and
resolves that the right to free
and compulsory education for
all children until they complete
the age of 14 years be included
as a Fundamental Right in our
Constjtution*” -

: Madam, ﬁesterday we discussed
the budget on Education, and today -



